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<ii) Ministry of  Information  and 
Broadcasting;

(itt) Ministry «£ Petroleum.

fPta&d i* Library, See No. LT> 10608/

ttAl Int.

ASSENT TO BILLS

SECRfflVyRŶSENERAL:  Sir,  1
lay an the Table following ten  Bills 
pawed by the Houses of Parliament 
during the current session and assented 
to since a report was last made to the 
Hpuse on the 26th March, 1976:—

(1) The Appropriation (Vote  on 
Account) Bill, 1976.

(2) The Gujarat State Legislature 
(Delegation of Powers'  Bill, 
1§76.

<3) The  Contempt  of  Courts 
(Amendment) Bill, 1976.

(4) The Kerala Legislative Assem­
bly (Extension  of  Duration) 
Amendment Bill. 1{»7G.

(5) The Appropriation  (Railways) 
No. 2 Bill, 1976.

(6) The Appropriation (Railvrays) 
No. 5 Bill, 1976.

(7) The Foreign Contribution (Re­
gulation) Bill, 1976.

(S) The Tamil Nadu Appiopriation 
Bill. 1976

{9) The Tamil Nadu Appropriation 
(No. 2) Bill. 1976.

(10> The  Gujarat  Appropriation 
Bill, 1976.

■» 1-1/2 hrs

■ JIC ACCOUNTS  COMMITTEE

UtmSBED Atm NJMETY.TUIAJ) REK)RT

SHRI H. N. MUKERJEE (Calcutta- 
NorthJEast}:  I beg to present  the
Hundred and Ninety-third Report of 
the Public Accounts Committee  on 
paragraphs included in Chapter IV of 
the Reports of the Comptroller and

Auditor General of India for the years 
1971-72 and 1972.73, Union  Govern­
ment (Civil), Revenue Receipts, VoL 
II—Direcrt Taxes—Gift  Tax—relating 
to the Department of Revenue and In­
surance.

SHRI THA  KIRUTTINAN  (Siva- 
ganja): Before going to the next item, 
may I draw your attention to the noticft 
that I  save about the death of one 
Mr. Balakrishnan who was arrested 
under MISA . Whether he died in the 
prison or outside9

MR. SPEAKER:  You have not re­
ceived my consent. It is not in order 
to raise it like that. If you have given 
notice, 1 will consider that.

SHRI C. T. DHANDAPANI (Dhara- 
puram):  I want to know whether the 
death ol DMK Secretary was natural 
death or un-natural  (Interruption*)

SHRI THA  KIRUTTINAN:  Since
Tamil Nadu is under President's Rule, 
the Home Minister should make  a 
statement in the  House.  (Interrup­
tions).

MR SPEAKER:  The Home Minis­
ter.

12 #2 hrs.

DEMANDS FOR GRANTS 1976-77— 
Ministry of Home  Affairs—ConML

THE MINISTER  OF  HOME  AF­
FAIRS (SHRI  K.  BRAHMAN AN DA 
REDDY). Mr. Speaker Sir. I feel most 
thankful to the large number of hon. 
Members who have participated in the 
J«scussions on the Demands  of  *hfe 
Ministry.  It is a matter for gratifica­
tion that many hon.  Members  who 
spoke, felt inclined to pay a comutt* 
meet to the way the Ministry  ha* 
functioned in the last one year. It is 

a welcome phenomenon and on behalf 
of all the functionaries of iny Ministry, 
I wish to express our grateful thanks 
to those who have heartened as for « 
better performance in 19*7<fcr77.


